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3•  9. 	 I- ad 5hi C.Iii.K..1'tirty 	for Regn.please 

learned Counsel for the Applicant and 

Shri Ash)k Mohanty, learned Senior 

Standing Counsel (Central) for the 

ReSpordents. 

This application is filed 

against the oi.r of transfer from 

Chariotia to Doorroom. His grourd is 

23.9.96 

5.0. 
23.9.96 

Re g±5tEa r 

that the applicant's daughter is suffering 

from Epilepsy and needs attention by the 

father as there is no male Tener in the 

family, she is also Studying in the Central 

School in C1ass-I and her examinations are 

to be held in the month of March, 1997. 

Annexure-1, the impugned order of trarifr 

as passed on 19,6.1996. There wa a 

rep resuntation on 1.7.96., Annexure-2,: In 

Lthis reresentatj , it is std that the 

effective date of promotiod as Pver(x1roae 



A) 

Ssrjal 
No of 	Date of 	 Order with Signature 
Order Order 

instead of the date entioried in the transfer order. 

The app ii ant has been se nt on transfer on pr omoti on, 

Annexure-3 is a  rejection ouIer of the applicant's 

representation. In Annexure-2 no ground about the 

iilnes of the child of the appLicant or her education 

has been rrentioned. What has been inntioned is the 

pending case about the applicant's prornotion.Annexure-4 

is 	second representatin 	in which the applicant 

says that he can only accept the post of Aerolrorre  

Assistant w.e,f. 1.3.1982 or in the alternative he 

sugge:cs to his Superior that the judgiient of the CAr 

be waited. This representation has been turned dn. 

Even in this representation the personal difficulties 

of the applicant were not iTEntioDd. Annexure-6 is 

the 3rd representetin wherein the personal difficulties 

are entiorEd. 

I have carefully consJered the submissions. 

he 	a..jlicant stayed in Charibntia, Cuttck for Over five 

L ears. i- 	has been transferred to Doorrdooma on promoio. 

Anriexure-8 is dated 9.2.1983 wherein L1iss•  Soma BOse Roy 

hoidhury, daughter of the applicant suffering from a 

disease for which adequate fi1ities are stated to be 

not available at DOorn-dooina. This certificate is dated 9th 

Fehruary,1988 and can not oe admitted nui. It has no relevance 

validity after eight and half years. At any rate, this 

an not be a ground for the applicant to stay at a particular 
S 

tation. I do not see any ground whatsr to interfere 

rith the order of transfer. The app1iticn accordingly 

an not be amitted.It is disrnjsse.d at the admisjon stae.. 


